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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 779 OF 2022
IN THE MATTER OF :
DEVVRAT BHARDWA]J ... APPLICANT
~ VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4-
MEERUT DEVELOPMENT AUTHORITY

I, Vimal Kumar Sonkar S/o Late Shri Bala Prasad aged about 57
years working as Superintending Engineer, Meerut
Development Authority, Meerut, U.P., presently at Noida do

hereby solemnly affirm and declare as under:-

1.  ThatI, in the aforesaid capacity is well conversant with
the facts and circumstances of the case derived on
information from the record. Hence I am competent to
swear this affidavit.

2. That I have gone through the application so preferred
by the Applicant and have under stood the contents
thereof.

3. That at the outset I deny each and every averment
contained in the application, except those which are

admitted herein expressly.
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4. That the aforementioned application has been filed by

the applicant seeking following prayers:

"In view of the above facts and circumstances it is most
respectfully prayed that this Honble Tribunal may be pleased

to:

() Direct the Respondent State of Uttar Pradesh and
Respondent Nos.2 to 6 to stop and prevent illegal
construction which has taken place and direct them to
convert the park back to park as per the layout plan of

Madhur Enclave.

(i) Direct the Respondent State of Uttar Pradesh and
Respondent Nos.2 to 6 to demolish and remove the
encroachment and illegal constructions that have been raised
on land reserved for park/open area as per the layout plan

of Madhur Enclave.

(1) Direct the respondent Nos.2 to 6 to ensure that in future
also no one can occupy the land reserved for park/ open

area under the layout plan of Madhur Enclave.,

(iv) Direct the Respondent State of Uttar Pradesh and
Respondent Nos. 2 to 6 to restore the land reserved for
park /open area under the layout plan of Madhur Enclave

and develop it as per its original use.

(v) Direct Respondent State of Uttar Pradesh to initiate civil

and criminal proceedings against land mafia for the llegal
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and unauthorized construction on the land reserved for park

and open space under the layout plan of Madhur Enclave.

(vi) Impose environmental cost on the land mafia for the
damage caused by them to the environment by their legal

actions.

(vii) Direct the respondent nos. 2 to 6 to take the necessary
action against the officers of government body who were
involved directly or indirectly to promote the land mafia

about the encroachment and illegal construction.

(vii) Pass such other further order/orders that this Hon'ble
Tribunal may deem fit and proper in light of the facts and

circumstances of the present case.”

That the aforementioned matter was listed before this

Hon'ble Tribunal on 07.11.2022, wherein this Hon'ble

Tribunal was pleased to issue notice to the

Respondents for filing the reply in the aforementioned

matter.

That the folfowing facts and actions taken by the

answering Respondent are necessary for the

adjudication of the present application:

(i) The layout plan of Madhur Enclave, Near
Pallavpuram Phase-1, Roorkee Road, Meerut was
approved by the answering respondent vide Map

No. 14/2010. As per the said layout, the area
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(ii)

(iii)

under parks was sanctioned as 2,590.00 sq. mtrs.
out of the total area of site of 18,860.00 sq. mtrs.
It was brought to the notice of the answering
Respondent that in the said colony, some
miscreants residing in the said colony tried to
raise illegal construction in the land earmarked for
park in front of Plot Nos. 81 and 64 near the main
entrance gate. After gathering the said
informafion, the answering Respondent at
numerous instances got the work of illegal
construction stopped at the site.

On 28.09.2022, the applicant along with Mr. Anil
Jain raised a complaint addressed with answering
Respondent regarding illegal construction at the
site which was earmarked for Park. A true copy of
the letter dated 28.09.2022 written by the
applicant to the answering Respondent is
annexed and marked as "ANNEXURE-R-4/1".
After receipt of the complaint, the answering
Respondent vide letter dated 01.10.2022 apprised
the Respondent No. 03 about the situation that
some residents of the colony are trying to raise

illegal construction in the form of temple in the
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area earmarked for park in the colony. It was
requested that the appropriate action may be
taken so that the peace, law and order is not
disturbed in the said area. A true copy of the
letter dated 01.10.2022 written by the answering
Respondent to Respondent No. 03 is annexed and
marked és "ANNEXURE-R-4/2".
(v) The answering Respondent issued a show cause
notices dated 01.10.2022 to the developer i.e.
M/s. Madhur Infra Developers Pvt. Ltd. under
Section 26, 26(a), 27 and 28 of the Uttar Pradesh
Urban Planning and Development Act, 1973
seeking response as to why the order of
demolition and actions may not be taken against
the developer for illegal construction. A true copy
of show cause notices dated 01.10.2022 to the
developer i.e. M/s. Madhur Infra Developers Pvt.
Ltd. by the answering Respondent is annexed and

marked as "ANNEXURE-R-4/3".

The answering Respondent wrote a letter dated
01.10.2022 to the Station House Officer, P.S.
Pallavpuram, Meerut requesting to get the illegal

construction stopped at site. A true copy of the
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letter dated 01.10.2022 written by the answering
Respondent to Station House Officer is annexed

and marked as "ANNEXURE-R-4/4".

(vii) The answering Respondent again issued a notice

dated 03.10.2022 addressing developer and other
persons to stop the illegal construction at the said
land. A true copy of the notice dated 03.10.2022
issued by the answering Respondent to developer
and other persons is annexed and marked as

“"ANNEXURE-R-4/5".

(vii)The answering Respondent issued the show

cause notice dated 07.10.2022 to the developer
as to why the illegal construction raised may not
be sealed. A true copy of the show cause notice
dated 07.10.2022 issued by the answering
Respondent to developer is annexed and marked
as "ANNEXURE-R-4/6".

Since déveloper did not turn up pursuant to
various notices, the answering Respondent
passed the sealing order under Section 28 (@)(1)
of the Uttar Pradesh Urban Planning and
Development Act, 1973 on 07.11.2022. It is

pertinent to mention here that as per the said
O
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order, the date of sealing the unauthorized
construction is fixed as 18.11.2022 and the same
will be done subject to availability of the police
force in order to carry out the sealing peacefully.
A true copy of the sealing order dated 07.11.2022
passed by the answering Respondent is annexed
and marked as "YANNEXURE-R-4/7".

(x) The answering Respondent thereafter wrote a
letter »dated 09.11.2022 addressing the
Respondent No. 02 informing that the sealing
order has been passed and the sealing would be
done on 18.11.2022 subject to the availability of
the police force. A true copy of the letter dated
09.11.2022 issued by the answering Respondent
to Respondent No. 02 and other persons is
annexed and marked as "ANNEXURE-R-4/8".

It is submitted that the answering respondent has

always been vigilant in exercising its duties and

fulfilling its responsibilities with due care and
consciousness at all times and also has been

complying with the orders/ directions passed by this

S

DEPONENT

Hon'ble Tribunal from time to time.



VERIFICATION:-

The contents of the above reply affidavit from paragraph 1 to 7
are true and correct as per the official records. Nothing is
wrong therein and nothing material has been concealed there

from.

Verified at Noida today on this 12t day of November, 2022

&

DEPONENT

Through

(RACHIT MITTAL)

Advocate for Respondent No. 4
Meerut Development Authority
MZ-24 & 25, Ansal Fortune Arcade,
Sector 18, Noida- 201 301

Uttar Pradesh

Mob.: +91 9873997047

Email: office@rmlawchambers.in
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VAKALAT NAMA |
In the Court..... NC"'T ..... NE‘-\):‘)ELH
Sult/Mise/Case/Civil Appeal/Execution Case. |
69 ol D isoias ot'.....?ff?.?:%.: ...... ORI, T A ..'1"..2.,....
DEVVARL.DHAERDWAX Plaintiff/Appelicant/Appliant/D.H.
VERSUS

.................... Defendent Respondent/Opp. Party/J.D.
Vakalat Name of Plaintiff/Appellant/D.H. s
Defendent/Rerpondent/Opp Party/J.D.

In the case noted above Stei/Smt... MR YT, DeverobmenT
....... Az €T y.... [ Kes pordnt Mo 04 ]

each of Sarvshri.ROSHLT. MITTAL .

is hereby appointed as councel, to appear plead, and on behalf of the under
signed in any manner he think it proper , either himself of through and other
Advocate and in particular to do the following namely to receive and process of
court (Incluing and notice from any appellate or revisional ¢« ) to file appl’

" tions petitions, or plening, prouuce or receive back and doc: « cnts « .npro; e
the proceeding to refer any matter to arbitration, to deposite or wi‘.draw any

nioney to execute decrce or to certify payment and/or receivee and money due
under shch decree or order.

The undersigned shall be bound by all whatsoever may be done in the aforesaid
case (Including any appeal or revision theret from) for and on behalf of the under
signed by any to the counsel

Signature TQ// Signature

Name and Address.. (’iﬁ.wm) :

Date:c.oa SRS P mwmﬁ{ﬂ“‘ \ / > W
Attesting Wit i X M
Attesting Witness SR 1V, 4o
7} b

Name in full.......... r— T——— R\A‘C\HT T TAL e

. Advocate, Supreme Court of India,
NOADESS it iitasinams T - MZ:25;-Ansat Fortune Arcade.....

SEctor-18 Nouda-2013.01

DBLO isiisanissinssesninsssnsiiiaiany oasedissins ssveies Uttar Pradesh *

Accepled/Acccpted on the slrerngth of the

Signature of the attesting withness
Enol s .b//o:/// 20))

Ph 9872997047 - )
fanad : gﬁ,u@mlwd«mkvs'm






